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1. Reply on behalf of the respondent No.3 
 District Magistrate  

 

2. Annexure R-1 

 Copy of the report of the Committee  

 

3. Annexure R-2 
 True copy of the notice dated 14.02.2025 

 Received by the Lessee  

 

4. Annexure R-3 

 True copy of the office letter dated  

 01.03.2025  
 

5. Annexure R-4 

 Photocopies of notice dated 01.03.2025 

 And challan recovered  

 

6. Annexure R-5 
 Photocopies of notice dated 17.12.2024  

 And challan recovered  
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7. Annexure R-6

True copy of the office letter

dated 01.03.2025

Filed by 

[MUKESH VERMA] 

Advocate for the DM
Ch. No. 50, Old Block 

Supreme Court of India, 

New Delhi 110 001 
(M) 9810108098

E-mail: mvermadv@gmail.com

New Delhi  

Dated: 10.03.2025 
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6. That apart from this, due to non-compliance of the conditions

mentioned in the Environmental Clearance (EC) dated:

26.11.2021 and Consent to Operate (CTO) dated: 19.04.2023

in the report presented by the joint committee constituted in 

the OA in question, the Regional Officer, UP Pollution

Control Board Jhansi vide office letter no.

2030/30MMC/2024-25 dated 01/03/2025 has been directed to

do proceeding relating to imposition of environmental

compensation as per rules against the concerned lessee Mis

Bharosa Sarkar and also to intimate to this Hon'ble Tribunal

in time by filing compliance report. True copy of office letter

dated 01/03/2025 is annexed herewith and marked as

ANNEXURE R-6 (Pg. No. to ).

7. It is fmther humbly submitted that apart from above the

answering respondent is duty bound to follow all directions

issued by this Hon'ble Tribunal in the matter in its letter and

spirit.

8. That the facts stated in the above reply are based on the

information derived from official record as such they true and

correct as per personal knowledge and belief of the deponent.

No part of same is false and nothing material has een

concealed therefrom.

No.03 

Through Counsel 

(MUKESH VERMA) 

ADVOCATE FOR RESPONDENT N0.3 

Ch. No.50, Old Block 

Supreme Court oflndia 

New Delhi-I 10001 

(M) 9810108098

E-mail: mvermadv@gmail.com
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